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Delivered by Hon’ble Mr. Rakesh Sagar Jain, Member (J): - 

 
During the course of arguments, learned counsel for applicants 

of the case Afroza Bano & Others submits that he would be satisfied if the 

O.A. is disposed of by directing the respondents to consider and dispose of 

their representation dated 22.07.2020  

(Annexure A-4) for placement of the applicants in the scale of 5150-8300 

(pre-revised) from the date of their initial appointment thereby removing the 

pay anomaly.  

2. Looking to the submission of learned counsel for the applicants, 

respondents are directed to consider the representation of the applicants 

dated 22.07.2020 as also treat the present O.A. as part of representation of 

the applicants by way of reasoned and speaking order within a period of four 

weeks from the date of receipt of a certified copy of this order with 

intimation to the applicants. It is made clear that no observation has been 

made on the merits of the case by us. 

3. Accordingly, O.A. is disposed of. No costs. 
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